CS Nithya Pasupathy
Insolvency Professional

SCHEDULE |

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF “KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED”

1.| NAME OF CORPORATE PERSON KOBELCO PLATE PROCESSING INDIA PRIVATE
LIMITED
2.| DATE OF INCORPORATION OF CORPORATE 02/01/2012
PERSON
3.| AUTHORITY UNDER WHICH CORPORATE ROC-CHENNAI
PERSON INCORPORATED / REGISTERED
4.| CORPORATE IDENTITY NUMBER / LIMITED U27100TN2012FTC083849
LIABILITY IDENTITY NUMBER OF CORPORATE
PERSON
5.1 ADDRESS OF THE REGISTERED OFFICE AND REGISTERED OFFICE: NEW NO 105 SREELA TERRACE
PRINCIPAL OFFICE (IF ANY) OF CORPORATE UNIT NO. 7 2ND FLOOR 1ST MAIN ROAD GANDHI NAGAR
PERSON ADYAR CHENNAI TN 600020
6.| LIQUIDATION COMMENCEMENT DATE OF December 26, 2022
CORPORATE PERSON
7.1 NAME, OFFICE ADDRESS, EMAIL ADDRESS, CS Nithya Pasupathy
TELEPHONE NUMBER AND THE REGISTRATION OLD NO: 28 (NEW NO: 10), 3%° CROSS STREET,
NUMBER OF THE LIQUIDATOR R.K.NAGAR, RAJA ANNAMALAI PURAM,
CHENNAI, TAMIL NADU 600028,
Email : nithya@prowiscorporate.com
Telephone No. 9566033007
(REG NO. IBBI/IPA-002/IP-N00911/2020-2021/13144)
8. LAST DATE FOR SUBMISSION OF CLAIMS January 27, 2023

Notice is hereby given that the KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED has commenced
voluntary liguidation on 26" December, 2022

The stakeholders of Kobelco Plate Processing India Private Limited are hereby called upon to submit a proof
of their claims, on or before 27" January, 2023, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties

Date: 30/12/2022
Place: Chennai

Name and Signature of the Liquidator:

CS Nithya Pasupathy
REG NO. IBBI/IPA-002/1P-N00911/2020-2021/13144

Regn. No: IBBI/IPA-002/IP-N00911/2020-2021/13144
Old No: 28 (New No: 10), 3rd Cross Street, R.K. Nagar, Raja Anna Malai Puram Chennai,Tamil Nadu 600028
Contact: 9566033007 email: nithya@prowiscorporate.com
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SALEM DISTRICT Tos
KANNANKURICHI TOWN PANCHAYAT
Roc. No. 245/2022 Date: 28.12.2022

Tender Notice

Salem District Kannankurichi Town Panchayat Strengthening of BT Road
under 2021-2022 TURIF Scheme through Town Panchayats works are Sealed
Tenders are invited by the undersigned on or before 3.00 p.m. on 13.01.2023
from the registered contractor of this Town Panchayat. Received Tender will
be opened by the Executive Officer, Kannankurichi Town Panchayat or his
authorized person in presence of the tenderer at 3.30 p.m. on the same day.
Tender Schedules with conditions can be obtained from the Town Panchayat
Office on payment of cost on or before 13.01.2023 @ 3.00 pm. Bid Document
also available (at free of cost) in e-teder website https://www.tenders.tn.gov.in
and https://tntenders.gov.in

Further details maybe obtained at Town Panchayat Office, Kannankurichi on
Office hours on all working days.

0ICICI Home Finance

Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059

Branch Address: Lion Arcade, 1A, 1st floor, Madurai Road, West Street, Sindupoondarai, Tirunelveli-627001
The following borrower/s have defaulted in the repayment of principal and interest of the loans facility obtained
by them from ICICI Home Finance Company Limited (“ICICI HFC”) and the loans have been classified as Non-
Performing Assets (NPA). Anotice was issued to them under Section 13 (2) of Securitisation and Re-construction
of Financial Assets and Enforcement of Security Interest Act-2002 on their last known addresses, however itwas
not served and hence they are hereby notified by way of this public notice.

‘ PUBLIC NOTICE

Registered office: ICICI Bank Towers, Bandra-Kurla Complex,
Bandra (East), Mumbai- 400051

15

Chidambaranagar" Tuticorin 628008.
NHTUNO00001245542

Road, South: Plot No.33, East: Plot
No.44, West: Plot No.42.

Name of the Borrower/ Date of Notice
Sr. Co-Borrower/ Guarantor/ z;%‘;iﬁ%ﬁ%;gzz Sent/ Outsta- S;’:
No (Loan Account Asset to be Enforced nding as on
Number) & Address sset to be Enforce Date of Notice
1.|Subramanian Ramachandran (Borrower), Plot No 43 Pushpa Nagar Meelvittan | 12-12-2022 |04/12/
Ramachandran Subramanian (Co-borrower), |Tuticorin Corporation 341 Tuticorin- Rs. 2022
"No-6, Anna Nagar 6th Street 628217. Bounded By- North: 20 Feet| 45 56,940/-

Financial Assets and Enforcement of Security InterestAct, 2002.

2021-2022 TURIF Scheme
. . Document
sl. No.of | Estimate| Bid | ““saie™ | period of
Name of Work Cost (Rs | Security " N
No. Works | . (Including | Completion
in Lakhs) | 2% Rs.
Tax) Rs.

Strengthening

of B.T Road

6'th Ward

1 |Govindhasamy 1No 73.30 |1,46,600 | 16,800.00 180 Days

Colony in

Kannankurichi

Town Panchayat

Executive Officer,
Kannankurichi Selection Grade Town
DIPR/5802/Tender/2022 Panchayat, Salem District

“Gargemenr sLbg SsHATD yoLECsTD, stemer yiitg sNSSHrd umiGumbd.”

PROTECTING INVESTING FINANCING ADVISING
Aditya Birla Housing Finance Limited

Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Limited, M-7 , Sai Nagar , Ground
Floor, SIDCO Industrial Estate Guindy , Chennai-600032
1. ABHFL: Authorized Officer M Vasanth Contact No.+918939943443, Chirag
Lokhande; Contact:+919773758208
2. Auction Service Provider (ASP) M/s e-Procurement Technologies Limited-

Auction Tiger, Mr. Ram Sharma; Contact No. +91 8000023297

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security InterestAct, 2002 read with proviso to Rule 8 (6)
ofthe Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor
(s) that the below described immovable property mortgaged/charged to the Secured Creditori.e.
Aditya Birla Housing Finance Limited, the possession of which has been taken by the Authorised
Officer of Aditya Birla Housing Finance Limited/Secured Creditor, will be put to sale by auction on
“As is where is”, “As is what is”, and “Whatever there is” on 20-01-2023, for recovery of INR
24,16,068.11/- (Rupees Twenty Four Lacs Sixteen Thousand Sixty Eight and Eleven Paisa
only) as on 17-07-2021 and further interest and other expenses thereon till the date of
realization, due to Aditya Birla Housing Finance Limited/Secured Creditor from the Borrowers
namely Mr. K Rajasekar, Mrs. R Priyadharshini and Mr. K Rajasekar.

The reserve price will be INR 16,14,006/- (Rupees Sixteen Lacs Fourteen Thousand and Six
Only) and the Earnest Money Deposit (EMD) will be INR 1,61,400.6/- (Rupees One Lac Sixty
One Thousand Four Hundred and Six Paisa Only). The last date of EMD deposit is
19.01.2023. The date for inspection of the said property is fixed on 18-01-2023 between 11:00
amto 04:00 pm.
DESCRIPTION OF IMMOVABLE PROPERTY

All the piece and parcel of property bearing Apartment No 2404 with Carpet area of 41 1 sq.ft.,
(Super build up area of 615 sq ft ) in the Fourth Floor of Block No 2 in the residential apartment
complex known as'COMPACT HOMES - SANKARA" together with 316 sq.ft., of undivided share
ofland out of the total extent measuring 85'577'98 sq.ft, comprised in S.Nos.39/1 part,3912 part'
40 part' 401/1A11 parr' 40IlIAI2" 401/1A13, 4OllAr4 part401/1A18A part, 401/1A18B'
401/1A19A and 401/1A198 Kolathur Village, Thiruporur Taluk, Kancheepuram District further
situated within the Registration District of Chengalpet and Sub Registration District of Thiruporur'
For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla
Housing Finance Limited/Secured Creditor’'s website i.e.
https://homefinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act or
https:/isarfaesi.auctiontiger.net

Date: 30-12-2022
Place: Chennai

Sd/-
Authorized Officer,
Aditya Birla Housing Finance Limited

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

Date : December 30, 2022
\Place: Tuticorin

The steps are being taken for substituted service of notice. The above borrower/s and/or their guarantors (as
applicable) are advised to make the payments of outstanding within period of 60 days from the date of publication
of this notice else further steps will be taken as per the provisions of Securitization and Re-construction of

ICICI Home Finance Company Limited/

Authorized Officer

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF “KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED”

1. | NAME OF CORPORATE PERSON

KOBELCO PLATE PROCESSING INDIA PRIVATE

INCORPORATED / REGISTERED

LIMITED
2. | DATE OF INCORPORATION OF CORPORATE PERSON 02/01/2012
3. | AUTHORITY UNDER WHICH CORPORATE PERSON ROC - CHENNAI

4. |CORPORATE IDENTITY NUMBER / LIMITED LIABILITY
IDENTITY NUMBER OF CORPORATE PERSON

U27100TN2012FTC083849

5. | ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL
OFFICE (IF ANY) OF CORPORATE PERSON

Registered Office: New No 105 Sreela Terrace
Unit No. 7, 2nd Floor 1st Main Road Gandhi
Nagar, Adyar, Chennai, TN-600020

6. | LIQUIDATION COMMENCEMENT DATE OF CORPORATE
PERSON

December 26, 2022

7. | NAME, OFFICE ADDRESS, EMAIL ADDRESS, TELEPHONE
NUMBER AND THE REGISTRATION NUMBER OF THE
LIQUIDATOR

(REG NO.

CS Nithya Pasupathy

OLD NO: 28 (NEW NO: 10), 3" CROSS STREET,
R.K.NAGAR, RAJA ANNAMALAI PURAM,
CHENNAI,TAMIL NADU 600028,

Email: nithya@prowiscorporate.com
Telephone No. 9566033007

IBBI/IPA-002/IP-N00911/2020-2021/13144)

8. | LAST DATE FOR SUBMISSION OF CLAIMS

January 27, 2023

voluntary liquidation on 26" December, 2022.

proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date : 30/12/2022
Place: Chennai

Notice is hereby given that the KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED has commenced

The stakeholders of Kobelco Plate Processing India Private Limited are hereby called upon to submit a proof of their claims,
on or before 27" January, 2023, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the

Name and Signature of the Liquidator:

Reg No. IBBI/IPA-002/1P-N00911/2020-2021/13144

CS Nithya Pasupathy

TATA CAPITAL HOUSING FINANCE LIMITED

Contact Address: 11th Floor, Tower A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel,
Mumbai 400 013 Contact No. (022) 66069383.

DEMAND NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance Limited (TCHFL) under the Act
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand
Notice dated below under Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly
or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in the
respective Demand Notice, within 60 days from the date of the respective Notice, as per details given below. Copies of the
said Notices are served by Registered Post A.D. and are available with the undersigned, and the said Obligor(s)/Legal
Heir(s)/Legal Representative(s), may, if they so desire, collect the respective copy from the undersigned on any working day
during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal Heir(s)/Legal Representative(s)
to pay to TCHFL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their
respective names, together with further interest as detailed below from the respective dates mentioned below in column (d)
till the date of payment and / or realisation, read with the loan agreement and other documents/writings, if any, executed by
the said Obligor(s). As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to TCHFL
by the said Obligor(s) respectively.

Name of Obligor(s)/Legal Date of Demand

Heir(s)/Legal

Total Outstanding f
Dues (Rs.) Notice and

Representative(s) as on below date* date of NPA

Sl. Loan
No Account No

TCHHL04040001000 Mrs.Valli Sivakumar Rs.2829117/-(Rupees Twenty Eight Lakh|  19.12.2022
73243 & TCHHFO | (Borrower) Mr. Sivakumar A [ Twenty Nine Thousand One Hundred and
482000100075860 (Co Borrower) Seventeen Only) As on 19-12-2022 04.12.2022

-

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: In Salem R.D., Salem East R.D.,
Thathagapatty Sub Registration District, Salem Taluk, Erumapalayam Village, Patta No.73, S.No.73, S.N0.461/5, Punja hec-
tor 0.95.5 Acre 2.36 Acre and S.N0.461/6, Punja hector 0.56.5, Punja Acre 1.40, the above two Survey lands are comprised
into house Plots under the name of “Apple Homes” our of those Plots one Such Eastern part of Plot no.7 the land measured
of 1950 Sq.ft is released to this description. The boundaries and measurements for the same are: North by: 23 feet East
West Road, South by: Plot No.16 & 17, East by: Land of S.N0.461/5 West by: Western Part of Plot No.7. Within the above
boundaries are measuring East-West both side 39 feet, North-South both side 50 feet: totaling 1950 Sq. ft. of land in full and
with all pathway rights and easement rights annexed thereto. The above described property situated within the limit of
Erumapalayam Village Panchayat.

TCHHL080600 Mr.ELAVARASAN R (Borrower) Mrs. | Rs.3379442/-(Rupees Thirty Three Lakh | 15.12.2022
SARASWATHI Mr.RAJENDIRAN V| Seventy Nine Thousand Four Hundred and
0100085801
(Co borrowers) Forty Two Only) As on 15-12-2022 04.12.2022

Description Of The Secured Assets/immovable Properties/ Mortgaged Properties: In Erode District East R.D.,
Erode Sub-R.D., Erode Taluk, Erode 3rd Municipal Limit outside, Erode Village, Village, S.No.718, for this Re-Survey
No.705/4, 705/4A. Kasipalayam 3rd municipal limits bounded Ward No.21, Iranaian Street-1 consist of Punjai Acre 0.87
cents the lands are divided into residential plots and site No.11 to 22 in this Site no.16 with an extent of 1225 Sq.ft of
land is related to this description. The boundaries and measurements for the same are:- South: House site.17, West:
23 feet South-North Road, East: Balasudaram Kalyanamandapam, North: House Site.15 Within the above boundaries
are measuring East-West Northern both side 40 feet, from the end toward South-North Eastern side 30 feet, South-North
Western side 31-1/4 feet; totaling 1225 Sq.ft of house site.

TCHHF048200 Mr.RANGANATHAN K (Borrower) | Rs.1763655/- (Rupees Seventeen Lakh | 19.12.2022
& Mr.HARIANANDH R Sixty Three Thousand Six Hundred Fifty and
0100085887 .
(Co borrowers) Five Only) As on 19-12-2022 08.12.2022

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: In Salem District, Salem R.D.,
Salem Sub R.D., Salem Taluk, Mitta Ayyamperumampatty Village, S.No.120/8, out of this an extent of 1031 Sq.feet of
land is related to this description. The boundaries and measurements for the same are:- North of the land belonged to
Narayanan; South of the balance land belonged to A.Kannusamy; West of the land in S.N0.120/12; East of 20 feet North-
South Road; Within the above boundaries are measuring East-West northern side 68 % feet, Southern side 69 feet;
East-West both sides 15 feet; totaling 1031 Sq.feet of land in full and with R.C.C terraced building and with all the fit-
tings of the above buildings and with all pathway rights and easement rights, this property situated within the limit of
Salem Corporation as ATON.

TCHHF04040001000 Mr. Murugan B (Borrower) Rs.8910356/- (Rupees Rupees Eighty |19.12.2022
4 | 85039 & TCHHF049 & Mr.Balasundaram U, Nine Lakh Ten Thousand Three Hundred and
0000100085040 | Mrs.Rajeshwari B (Co Borrowers) Fifty Six Only) As on 19-12-2022 07.11.2022

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: All that piece and parcel of the
Plot No.562, H Block, 22nd street, 16th Main Road, Aringar Anna Nagar, Chennai-600040 in the sanctioned Plan of East
Madras Neighbourhood Scheme of Thirumangalam Village, comprised in S.No.223Part measuring 880 Sq.ft, together
with the building thereon with amenities and land bounded on the: Boundaries: North by: 30 feet Road, South by: Plot
No. AP 563, East by: Plot No. AP 573, West by: Plot No. AP 561 Situated within the Sub Registration District of Anna

Nagar and Registration District of Central Chennai.
TCHHL04750001000 Rs.3771794/- (Rupees Thirty Seven Lakh | 19.12.2022
5 | 96699 & TCHIN047 &Mnrl'lererQﬁ;.n g(BBor::)werl)’ Seventy One Thousand Seven Hundred and
5000100104523 s-Jayanthi (Co-Borrower) Ninety Four Only) As on 19-12-2022 | 04.08.2022

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: SCHEDULE-A Villupuram
Registration District, Villupuram Joint-1 Sub-Registration District, Villupuram Circle, Villupuram Municipality limit,
Villupuram Town, North Street, Northern side Municipality 6ft., common lane, Village Natham S.No. 362/B34/A
1/A1/A1/A1/A1-81.06 measuring East West 35 ft., South North 39 ft., an extent of 1050 Sq.ft., or 97.54 Sq.mt., of
Vacant Plot , comprised in T.S.Mo.112/Ward-A, Block No.36, as per Patta Ward-A, Block No.36, T.S.No.112/2 and
bounded on the: North of: Mapillai Meeran House, South of: M.Jayanthi Plot, East of: Malliga Vacant Plot, West of:
Common Lane. SCHEDULE-B Villupuram Registration District, Villupuram Joint-1 Sub-Registration District, Villupuram
Circle, Villupuram Municipality limit, Villupuram Town, North Street, Northern side Municipality 6ft., common lane,
Village Natham S.No.362/B34/A1/A1/A1/A1/A1-81.06 measuring East West 35 ft., South North 2 ft.,1 inches total
extent of 72 Sq.ft., of Vacant Plot , comprised in T.S.Mo.112/Ward-A, Block No.36, as per Patta Ward-A, Block No.36,
T.S.No.112/2 and bounded on the: North of: M.Jayanthi Plot, South of: Sheik Dawood property, East of:
Govindasamy Plot, West of: Road.

TCHHL04790001000 Rs.3863331/- (Rupees Thirty Eight Lakh | 19.12.2022
93447 & TCHIN047 Mr.JAYAKUMAR $ (Borrower) Sixty Three Thousand Three Hundred and

9000100094073 Thirty One Only) As on 19-12-2022 04.12.2022
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Description Of The Secured Assets/immovable Properties/ Mortgaged Properties: In Coimbatore RD, Coimbatore
SRD, Coimbatore Taluk, Coimbatore Village, “LIC Colony” comprised in the T.S.No.38/5, ward No.42, Block-1, Plot No.4
Western side, for an extent of 880 Sq.ft and the boundaries are as follows: North of 20 feet East-West Layout Road,
South of S.N0.338/1B1, East of Plot No.3 West of Chandiraboss land, already Mubarak, Sachitha Sale deed property
Plot No.4 Eastern side. Measurements : North-East West-22ft, East-South North-40, South East West -22 ft, West-South
North-40ft.

TCHHF04790 Mr.Rajasekaran B (Borrower) Rs.4396435/- (Rupees Forty Three Lakh | 19.12.2022
00100001188 | Mrs.R.Selvi, M/S. AR Food Traders | Ninety Six Thousand Four Hundred Thirty and
(Co-Borrower) Five Only) As on 19-12-2022 04.12.2022

—

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: All that piece and parcel of the
land and building situated at Coimbatore District, Coimbatore North Taluk, Gudalur Village, the land comprised in Survey
no.770/1, Punjai Acres Rs.1962 extension of property has been made as a layout in the name of GEE DEE RESIDENCE
constructed, 6222/2013 as per the gift deed site No.44A, measurement and details are given below: Admeasuring a total
area 1575 Sq.ft or 146.32 Sq.mts and along with in that (i.e., Ground Floor 1100 Sq.ft and 700 Sq.ft 1st Floor) RCC roof
in Survey No.209 situated Door No.44-A/1, GT. Residency, Samichettipalayam, Coimbatore-47. Bounded on the: North
by: 23 ft to east upper layout road, South by: R2 reserve site, Site No.42 Part East by: to R3 reserve site, West by:
Site No.44// Measuring on the: East to West on the Northern side — 35 feet, East to West on the Southern side — 35
feet North to South on the Eastern side — 45 feet, North to South on the Western side — 45 feet Situated within the
Registration District of Coimbatore and Sub Registration District of Periyanaickenpalayam SRO.

TCHHL0806000100| Mrs.Geethamani Palanisamy Rs.12,41,819/- (Twelve Lakhs Forty One |19.12.2022
071736 & TCHINO | (Borrower) Mr.Palanisamy Thousand Six hundred and Twenty Seven and
806000100071894 | Gurusamy (Co-Borrower) Only) As on 19.12.2022 04.12.2022

o

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: Erode RD, Surampatti SRD,
Erode Taluk, Periyasemur ‘B’ Village, Kasa No.252, Punjai Acre.1.69. cents, E.P.P.Nagar, house site No.6A, for an extent
of 882 Sq.ft or 81.97 Sq.meter, house site with buildings within the following boundaries: 25 feet breadth South-North
road on the West Other vacant lands on the East, House site No.6 malivu house and 6 feet breadth 27 feet breadth com-
mon thandam on the North , 25 feet breadth Northern side 28 feet, East-West Sothern side 28 feet, South-North Eastern
Side 31.6 feet South-North Western side 31.6 feet, within the above boundaries 882 Sq.feet or 81.97 S.meter, house
site with boundaries, with all rooms, doors, E.P.B Nagar, Periyasemur, D.No.64. Periyasemur 3rd Municipality Ward
no,15, E.P.B. Nagar, New Re-Survey No.320/1 and 2, Property tax Assessment No.056/018/02532.

TCHHL0404000100| Mr.Balakrishnan P (Borrower) | Rs.4941984/- (Rupees Forty Nine Lakh | 28.12.2022
085303 Mrs.Vanalakshmi, Forty One Thousand Nine Hundred Eighty and
(Co-Borrower) Four Only) As on 19-12-2022 08.12.2022

©

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: All that piece and parcel of the
property in S.No0.45/2B-3, bearing Patta No.1 measuring to an extent of 5400 Sq.ft or 2.25 grounds at No.24,
Rajendraprasad Road , Ambattur, Chennai-600053 of No.59, Oragadum Village, Ambattur Taluk and the land. Bounded
on the: North by : Channel, South by : Road, East by : Land Owned Mansi Finance Chennai Ltd, West by : Estate Land
ITEM NO.2: All that piece and parcel of the property in S.No.45/2B-3, bearing Patta No.1 measuring to an extent of 5400
Sq.ft or 2.25 grounds at No.24, Rajendraprasad Road , Ambattur, Chennai-600053 of No.59, Oragadum Village, Ambattur
Taluk and the land. Bounded on the: North by: Channel, South by: Road, East by: Mrs.R.M.Vishalakshmi’s Plot, West
by: Land owned Mansi Finance Chennai Ltd, Situated within the Sub Registration District of Ambattur and Registration
District of Madras-Chengalpet. SCHEDULE “B” 318.92 Sq.ft of the Undivided share of land out of the Schedule “A” men-
tioned property. SCHEDULE “C” Al that piece and parcel of the residential Flat bearing No.A-101, First Floor measuring
to an extent of 621 Sq.ft including common area in the building known as “OHM TOWER” together with a covered car.

TCHHF0404000 |Mr.Talapareddy Rajeshkumar Reddy| Rs.2549610/- (Rupees Twenty Five Lakh | 16.12.2022
10| 100085789 (Borrower) Mrs.Anjana Bolla, Forty Nine Thousand Six Hundred Ten and
(Co-Borrower) Only)As on 15-12-2022 04.12.2022

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: SCHEDULE-A 565 Sq.ft undi-
vided land share out of 4200 Sq.ft together with the 776 Sq.ft. built area inclusive of common area constructed Flat in
the First Floor, bearing Flat No.4, Block B, (Back Side), in the said premises known as “ALANKAR FLATS", and the ter-
race and other common space amenities with electricity connection, service connection charges, security deposit water
and sewage and drainage connection to be enjoyed in common with the owner of the other Flats, bearing Plot
No.21(Southern side) and Plot No.22, comprised in the Old Survey No.124/3, as per Patta No.643, New Survey
No.124/16 and 124/17A, situated at SEMBAKKAM Village, Maruthi Nagar Main Road, Tambaram Taluk, Kanchipuram
District, within the Registration District of Chennai-South and Sub-Registration District of Selaiyur. Boundaries: North
by: Plot No.21 in S.No.124/8(Part), South by: 20 feet Road in S.No.124/3(Part) East by: Plot No.19 & 23 in Survey
No124/3(Part), West by: 30 feet Road in Survey No.124/3(Part) Schedule B Property 565 Sq.ft of undivided share and
interest in the above mentioned Schedule ‘A’ land Schedule C Property Flat bearing No.4 in the First Floor (In Block
B/Back side) of the storeyed to be known as ALANKAR's about 776 Sq.ft of built up area inclusive of common area.

1119922 | Mr.KANNAN TM (Borrower) |Rs. 1266157/- (Rupees Twelve Lakh Sixty Six Thousand 15.12.2022
313 |Mrs.GEETHA K,(Co-Borrower)| One Hundred Fifty Seven Only)As on 15-12-2022 and 07.11.2022

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: All that piece of the Land and
Building, land of an extent of 1050 Sq.ft., comprised in S.N0.332/1, 343/2, as per Patta(Patta No.328) S.Nos.332/1 and
343/4E of Minjur Village bearing Plot No.15 (part), Anbazhagan Nagar, Minjur, Chennai, Tiruvallur District and bound-
ed on the: North by: Plot No.16, South by: Property owned by Mrs. Thilagavathy, East by: Plot No.17, West by: Road
Situated within the Sub Registration District of Ponneri and Registration District of North Chennai.

TCHHLO040 ; Rs.2532287/-(Rupees Twenty Five Lakh 18.05.2022
Mrs.Valli (Borrower]

12| 400010007 | pysivakumar }\ (CO_Borlower) Thirty Two Thousand Two Hundred Eighty and
3243 ’ Seven Only) As on 18-05-2022 28.12.2020

Description Of The Secured Assets/immovable Properties/ Mortgaged Properties: In Salem R.D., Salem EastR.D.,

Thathagapatty Sub Registration District, Salem Taluk, Erumapalayam Village, Patta No.73, S.No.73, S.N0.461/5, Punja
hector 0.95.5 Acre 2.36 Acre and S.N0.461/6, Punja hector 0.56.5, Punja Acre 1.40, the above two Survey lands are
comprised into house Plots under the name of “Apple Homes” our of those Plots one Such Eastern part of Plot no.7 the
land measured of 1950 Sq.ft is released to this description. The boundaries and measurements for the same are: North
by: 23 feet East West Road, South by: Plot No.16 & 17, East by: Land of S.No0.461/5, West by: Western Part of Plot
No.7. Within the above boundaries are measuring East-West both side 39 feet, North-South both side 50 feet: totaling
1950 Sq. ft. of land in full and with all pathway rights and easement rights annexed thereto. The above described prop-
erty situated within the limit of Erumapalayam Village Panchayat

TCHHLO048 Mr.Vel A(B Rs.1463623/- (Rupees Fourteen Lakhs Sixty 22.12.2022
13| 000010008 | o station i (o Banoweny | Three Thousand Sx Hundred and Twenty and
%476 ' : Three Only) As on 21-12-2022 08122020

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties: Madurai District, Madurai
south Registration District, Madurai Joint IV sub Registration District, Madura North Taluk, Anaiyur 2nd Bit Village
land comprised in old R.S.No. 103/4A corcalted to UDR R.S.No.3/4A, & 3/4A2 out of which 50 cents of land divid-
ed as house site plot by layout as in the name of "Angayargani Nagar" and in which Eastern side part of land in plot
no.45 measuring about 700 Sq.ft area with building thereon is bounded on the: North by 20 ft wide East West Road,
East by R.S.No0.3/4B2 lands South by: Plot No.44, West by Western side part of land in Plot No.45 With in bound-
aries having linear measurement of East west on the North 20 ft on the South 20 ft and on the south North on the
East 35 ft on the West 35 ft all measuring about 700 Sq.ft area of land with erected RCC roofed building thereon
with all amenities and appurtenance thereto.

*with further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated men-
tioned above, incidental expenses, costs, charges etc incurred till the date of payment and/or realization. If the said
Obligor(s) shall fail to make payment to TCHFL as aforesaid, then TCHFL shall proceed against the above Secured
Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the applicable Rules entirely at the risk of the
said Obligor(s)/Legal Heir(s)/Legal Representative(s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid
Secured Asset(s)/Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of
TCHFL. Any person who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall
be liable for imprisonment and/or penalty as provided under the Act.

Place: 30.12.2022
Date: Tamilnadu

Sd/- Authorised Officer
For Tata Capital Housing Finance Limited
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Quuwr wrHHLDd
Barkath Nisha Mohammed
Bugari, semeur Quuwi: Ahamed
Nazeer, Ymig Csd: 22.12.1989,
Wermm Qp.104, LIG-1, THNB anevefl,
2aug @sm. Wemymi St.Brittos
Acadamy, Geusn&Gsfl, Osenenes—
600 042, st (paeuflufed
audlé @b mres Berfl
Barakath NishaAhamed Nazeer,
a6t Siem&aiL@HCe.
Barkath Nisha
Mohammed Bugari

OQuwn wrHHD
Abdul Hamid Mahaboob
Basha, gieng Quwi:  Mahaboob
Basha,  Wpis Gsd: 10.0a.1962,
Q@p.20/38, 1eug Ouwullen Qgm.
2 QEBISL LD, &L 19.6UM5851D,
sievsIgRIT, GlFeienes— 600 057, 6l6sM
saufllled aufls@n mren  Gefl
ew Name: Abdulhameed
Mahaboob Basha, Sur name:
Mahaboob Basha, Given Name:
Abdul Hameed st
Simseiu@HCeit.
Abdul Hamid

Mahaboob Basha

Quwr wrHDHLd
ANANDH PEROUMAL,
Perumal,

12.10.1991,

BHoG Quuwi:
dnps Gzd):
Qp.83, 4605 GN&HS Czm, J J
BaN, gpevdGend, yzsGafl -
605010, s1681M (PaeuMufled eudléGid
mnen @efl  Anandh Perumal,

sTehm)  SemP&HELIL@HCmed.
ANANDH PEROUMAL

Quwr wrHHLDd
PEROUMAL, spewg Quuis:
Manickam, Opis
Cadl: Qp.83,
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K KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED
OBECO Registered office: New No.105, Sreela Terrace, Unit No.7, 2™ Floor, 1% Main Road, Gandhi
KOBE STEEL GROUP Nagar, Adyar, Chennai — 600020, INDIA. Tel: 044- 42040700; Fax: 044-42040707

Corporate Identification Number (CIN): U27100TN2012FTC083849

NOTICE OF EXTRA-ORDINARY GENERAL MEETING -4

SHORTER NOTICE is hereby given that the Extra-Ordinary General Meeting (EGM) -4 of the members of
Kobelco Plate Processing India Private Limited will be held at 10.30 A.M, on Monday, 26" December 2022
through Video Conferencing (“VC”) / Other Audio-Visual Means (“OAVM”) to transact the following business:

The proceedings of the EGM shall be deemed to be conducted at the Registered Office of the Company which
shall be the deemed venue of the EGM.

SPECIAL BUSINESS

TO APPROVE THE VOLUNTARY LIQUIDATION OF THE COMPANY AND APPOINTMENT OF LIQUIDATOR OF
THE COMPANY

To consider and if thought fit, to pass with or without modification(s), the following as a Special Resolution —

“RESOLVED THAT pursuant to the provisions of Section 59 and other applicable provisions of the Insolvency
and Bankruptcy Code, 2016, read with the Insolvency and Bankruptcy Board of India (Voluntary Liguidation
Process) Regulations, 2017, and in supersession to the earlier resolution, consent of the shareholders of the
Company be and is hereby accorded for winding up the Company through a members’ voluntary liquidation
process.

RESOLVED FURTHER THAT the Declaration of Solvency along with the necessary affidavit and Statement of
assets and liabilities of the Company, signed by the majority of the Directors, be and is hereby considered,
approved and adopted.

RESOLVED FURTHER THAT in terms of Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, and in supersession to the earlier resolution, consent of the any,shareholders of
the Company be and is hereby accorded to appoint Ms.Nithya Pasupathy ( IP Reg. No. IBBI/IPA- 002 /|pN

00911/2020-2021 /13144 ), a member of the Insolvency Professional Agency and registered with the
Insolvency and Bankruptcy Board of India and who is meeting the eligibility criteria as specified under
Regulation 6 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations,
2017, to act as the Liquidator of the Company for the purpose of voluntary liquidation of the Company at a
total remuneration of INR 350,000, exclusive of tax and cost, statutory/government charges and other out of
pocket expenses to be reimbursed on actual basis and as may be agreed mutually, and subject to other terms
and conditions mentioned in the agreement with the Liquidator and those laid down by the Insolvency and
Bankruptcy Code, 2016.

RESOLVED FURTHER THAT Ms.Nithya Pasupathy be and is hereby authorised toexercise all the powersand duties
asexercisable by the Liquidator as provided in Section 35 to Section 46 and all other applicable provisions of the
Insolvency and Bankruptcy Code, 2016 and Chapter IV of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017, for affecting the voluntary liquidation of the Company.
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KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED
KOBm Registered office: New No.105, Sreela Terrace, Unit No.7, 2™ Floor, 1** Main Road, Gandhi
KOBE STEEL GROUP Nagar, Adyar, Chennai - 600020, INDIA. Tel: 044- 42040700; Fax: 044-42040707

Corporate Identification Number (CIN): U27100TN2012FTC083849

RESLOVED FURTHER THAT all the Directors of the Company, be and are hereby jointly and/or severally
authorised to take all the necessary actions, steps including filing of necessary intimation in relation to the
voluntary liquidation and appointment of insolvency professional as the Liquidator of the Company with all
the necessary authorities to give effect to the above resolutions and to do all the deeds or things as are
incidental or necessary thereto.”

By Order of the Board

For Kobelco Plate Processing India Private Limited,

JERY

Keitaro Hitomi

Managing Director | DIN — 08171890
Date: December 26, 2022

Place: Chennai
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OBaCo KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED
K Registered office: New No.105, Sreela Terrace, Unit No.7, 2™ Floor, 1% Main Road, Gandhi
KOBE STEEL GROUP Nagar, Adyar, Chennai — 600020, INDIA. Tel: 044- 42040700; Fax: 044-42040707

Corporate ldentification Number {CIN): U27100TN2012FTC083849

Notes:

A member entitled to attend and vote at the meeting is also entitled to appoint one or more proxies to
attend and vote on a poll in place of him and that proxy need not be a member. The instrument
appointing the proxy should be deposited at the registered office of the Company duly completed not less
than 48 hours before the scheduled time fixed for holding the Meeting. A blank proxy form is enclosed.

A person can act as a proxy on behalf of members not exceeding fifty and holding in the aggregate not
more than ten percent of the total share capital of the Company carrying voting rights. A member holding
more than ten percent of the total share capital of the Company carrying voting rights may appoint a
single person as proxy and such person shall not act as a proxy for any other person or shareholder.

An Explanatory Statement pursuant to Section 102({1) of the Companies Act, 2013, is attached hereto and
forms part of the Notice.

Members are requested to intimate the change in their address registered with the Company.

A member entitled to attend and vote at the meeting should either be included in the register of
members as on the date immediately prior to the date of the general meeting or he/she should produce
adequate documents to the satisfaction of the Company to confirm that he/she is the

legal/beneficial/nominee shareholder of the Company as on the date of general meeting.

The Members can join the EGM in the VC/OAVM mode 15 minutes before and after the scheduled time
of the commencement of the Meeting.

In case of any query or queries related to joining the meeting through VC/OAVM, may send email to
hitomi.keitaro@kobelco.com and m.sunder@kobelco-pp.co.in
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Elco KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED
KOB Registered office: New No.105, Sreela Terrace, Unit No.7, 2" Floor, 1% Main Road, Gandhi
KOBE STEEL GROUP Nagar, Adyar, Chennai — 600020, INDIA. Tel: 044- 42040700; Fax: 044-42040707

Corporate Identification Number (CIN): U27100TN2012FTC083849

EXPLANATORY STATEMENT PURSUANT TO SECTION 102 OF THE COMPANIES ACT, 2013

In conformity with the provisions of Section 102(1) of the Companies Act, 2013, the following Explanatory
Statement sets out all material facts relating to the Special Business mentioned in the accompanying
Notice and should be taken as forming part of the Notice.

TO APPROVE THE VOLUNTARY LIQUIDATION OF THE COMPANY AND APPOINTMENT OF LIQUIDATOR
OF THE COMPANY

The Company was incorporated on 02 January 2012 and was engaged in the business of processing steel
plates. The Company has been incurring continuous losses, due to which the Company does not foresee
the viability/ profitability of continuing the business operations. Accordingly, the Company has
discontinued the business operations and now, intends to be wound up through a members’ voluntary
liquidation process under the Insolvency and Bankruptcy Code, 2016.

The Board of Directors of the Company considered the matter in its Board Meeting held on December 24,
2022 and is of the opinion that, in the absence of business prospects, it is better to liquidate the Company
by way of members’ voluntary liquidation process, at the best interest of the Company and all its
stakeholders.

Further, the Board has made a full inquiry into the affairs of the Company and formed an opinion that the
Company is solvent, the Company has no debts and that that the Company is not being liquidated to
defraud any person. A Declaration of Solvency along with the necessary affidavit and Statement of assets
and liabilities of the Company as on November 30, 2022, signed by majority of Directors, prepared in
accordance with the provisions of Section 59 of the Insolvency and Bankruptcy Code, 2016, read with the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 (“IBC
regulations”), for the purposes of the voluntary liquidation of the Company, is annexed to this Notice for
shareholders’ perusal.

Furthermore, as per the IBC regulations, the Company is required to appoint an Insolvency Professional to
act as the Liquidator of the Company for the purpose of Voluntary Liquidation process and fix the
remuneration to be paid to the Liquidator and agree upon the other terms and conditions of such
appointment.

The Board recommends the name of Ms. Nithya Pasupathy ( IP Reg. No. IBBI/IPA- 002 /|pN 00911 /
2020 -21/13144),a member of the Insolvency Professional Agency and registered with the Insolvencyand
Bankruptcy Board of India as an Insolvency Professional and who is meeting the eligibility criteria as
specified under Regulation 6 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, to be appointed as Liquidator of the Company at such remuneration as
specified in the resolution, for the purpose of Voluntary Liguidation and to carry out the functions and
duties as per the provisions of Section 35 to Section 46 and all other applicable provisions of the
Insolvency and Bankruptcy Code, 2016 and Chapter IV of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017.

The shareholders had appointed Mr. P .Sriram as Liquidator at their extra - ordinary general meeting of
the company held on 19 December, 2022.However, due to some certain technical issues, the shareholders
had superseded the earlier resolution and had appointed Ms. Nithya Pasupathy as Liquidator on 26
December, 2022.
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o KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED
K BElco Registered office: New No.105, Sreela Terrace, Unit No.7, 2™ Floor, 1** Main Road, Gandhi
KOBE STEEL GROUP Nagar, Adyar, Chennai — 600020, INDIA. Tel: 044- 42040700; Fax: 044-42040707

Corporate Identification Number (CIN): U27100TN2012FTC083849

The Board of Directors of the Company recommends the resolution for your approval as Special
Resolution.

None of the Directors or key managerial personnel or their relatives are interested or concerned,

financially or otherwise in the proposed Special Resolution.

By Order of the Board
For Kobelco Plate Processing India Private.Limited,

YELIEA:

Keitaro Hitomi
Director | DIN - 08171890

Date: December 26, 2022
Place: Chennai

5|Page



KYUSHO CO., LTD.

1388, Eigashima, Okubo-cho, Akashi, Hyogo, 674-0064, JAPAN
Phone:Japan +81-79-441-1201
Fax:Japan +81-79-441-1204

Consent by Shareholder for holding the Extra-Ordinary General Meeting at
Shorter notice

To,

The Board of Directors

Kobelco Plate Processing India Private Limited
New No.105, Sreela Terrace, Unit No.7, 2™ Floor,
1%t Main Road, Gandhi Nagar, Adyar

Chennai — 600 020

Dear Directors,

Sub: Consent of Shareholders for holding the Extraordinary General Meeting - 4
(“EGM”) on shorter notice

We, M/s. Kyusho Company Limited, registered and existing under the provisions of
laws in Japan, having its head office at 1388, Eigashima, Ookubo-cho, Akashi-shi,
Hyogo, Japan, holding 49% of equity share capital, hereby give its consent, pursuant
to Section 100 of the Companies Act, 2013, to hold the Extra-Ordinary General
Meeting-4 of the Company on Monday, 26" December 2022 at 10.30 A.M (IST) at
shorter notice through Video Conferencing/ Other Audio-Visual Means (VC/OAVM).

Yours faithfully,
For Kyusho Company Limited

N

Yoshitaka Sakamoto, Director

Place
Date
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KYUSHO CO., LTD.

1388, Eigashima, Okubo-cho, Akashi, Hyogo, 674-0064, JAPAN
Phone : Japan +81-79-441-1201
Fax:Japan +81-79-441-1204

To

Board of Directors

Kobelco Plate Processing India Private Limited
New No0.105, Sreela Terrace, Unit No.7, 2nd Floor,
1st Main Road, Gandhi Nagar, Adyar

Chennai— 600 020

Respected Directors,

Sub: Authorized Representative to attend Extra-Ordinary General Meeting (EGM)-4

We hereby authorize Mr. Takashi Furuie, Email: furuie@kyusyo.co.jp represent our Company in the Extra-
Ordinary General Meeting-4 to be held at Shorter Notice on Monday, 26 th December 2022 at 10.30 A.M
(IST) to attend through electronic mode via Video Conferencing (VC) or Other Audio-Visual Means (OAVM)

and vote on behalf of the company.

This representation shall be good and effective only at the aforementioned meeting.

Yours faithfully,

For Kyusho Company Limited, Japan

WA

Authorized Signatory
Yoshitaka Sakamoto, Director
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<& SHINSHO CORPORATION

0 100 o

7-2 ,Kyobashi 1-chome, Chuo-ku, _ Tel : (81)3-5579-5302
Tokyo 104-0031, Japan Fax : (81)3-5524-5727

Consent by Shareholder for holding Extra-Ordinary General Meeting at
Shorter notice

To,

The Board of Directors

Kobelco Plate Processing India Private Limited
New No.105, Sreela Terrace, Unit No.7, 2" Floor,
15t Main Road, Gandhi Nagar, Adyar

Chennai — 600 020

Dear Directors,

Sub: Consent of Shareholders for holding the Extraordinary General Meeting — 4
(“EGM”) on shorter notice

We, M/s. Shinsho Corporation, registered and existing under the provisions of laws
in Japan, having its head office at Museum Tower Kyobashi 10-12F, 7-2, kyobashi 1 —
chome, chuo-ku, Tokyo — 104 - 8389, Japan, being the parent company (holding 51%
of equity share capital), hereby give its consent, pursuant to Section 100 of the
Companies Act, 2013, to hold the Extra-Ordinary General Meeting — 4 of the
Company on Monday, 26'" December 2022 at 10.30 A.M (IST) at shorter notices at
through Video Conferencing/ Other Audio-Visual Means (VC/OAVM).

Yours faithfully,
For Shinsho Corporation
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<& SHINSHO CORPORATION

7-2, Kyobashi 1-chome, Chuo-ku, Tel : (81)3-5579-5302
Tokvo 103-8261. Japan Fax : (81)3-5524-5727
To

Board of Directors

Kobelco Plate Processing India Private Limited
New No.105, Sreela Terrace, Unit No.7, 2™ Floor,
1%t Main Road, Gandhi Nagar, Adyar
Chennai—600 020

Respected Directors,

Sub: Authorized Representative to attend Extra-Ordinary General Meeting (EGM) - 4

We hereby authorize Mr. Yoshihide Tsuruga, Email: tsuruga.yoshihide@kobelco.com to represent our
Company in the Extra-Ordinary General Meeting-4 to be held at Shorter Notice on Monday, 26"
December 2022 at 10.30 A.M (IST) to attend through electronic mode via Video Conferencing (VC) or

Other Audio Visual Means (OAVM) and vote on behalf of the company.

This representation shall be good and effective only for this meeting.

Yours faithfully,

For Shinsho Corporation, Japan
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Masahito Adachi, Director



KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED

KOBElco Registered office; New No.105, Sreela Terrace, Unit No.7, 2™ Floor, 1** Main Road, Gandhi Nagar, Adyar,

KORE STEEL GROUP Chennai— 600020, INDIA. Tel: 044- 42040700; Fax: 044-42040707
Corporate Identification Number (CIN): U27100TN2012FTC083849

CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTION PASSED BY THE MEMBERS IN THE EXTRAORDINARY GENERAL
MEETING-4 (“EGM”) OF KOBELCO PLATE PROCESSING INDIA PRIVATE LIMITED (“COMPANY”) HELD AT THE
REGISTERED OFFICE OF THE COMPANY AT NEW NO 105, SREELA TERRACE, UNIT NO 7, 2"° FLOOR, 1°" MAIN ROAD,
GANDHI NAGAR, ADYAR, CHENNAI ON MONDAY, DECEMBER 26, 2022, AT 10.30 AM THROUGH VEDIO
CONFERENCING.

SUB. NO. 01: TO APPROVE THE VOLUNTARY LIQUIDATION OF THE COMPANY AND APPOINTMENT OF LIQUIDATOR
OF THE COMPANY

“RESOLVED THAT pursuant to the provisions of Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017, and in supersession to the earlier resolution, consent of the shareholders of the Company be and |

Is hereby accorded for winding up the Company through a members’ voluntary liquidation process.

RESOLVED FURTHER THAT the Declaration of Solvency along with the necessary affidavit and Statement of assets
and liabilities of the Company, signed by the majority of the Directors, be and is hereby considered, approved and
adopted.

RESOLVED FURTHER THAT in terms of Section 59 and other applicable provisions of the Insolvency and Bankruptcy
Code, 2016, read with the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations,
2017, and in supersession to the earlier resolution, consent of the shareholders of the Company be and
be and is hereby accorded to appoint Ms. Nithya Pasupathy (IP Reg. No. IBBI/IPA-002/IPN00911/2020-2021/13144) a
member of the Insolvency Professional Agency and registered with the Insolvency and Bankruptcy Board of India and
who is meeting the eligibility criteria as specified under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017, to act as the Liquidator of the Company for the purpose of
voluntary liquidation of the Company at a total remuneration of INR 350,000 exclusive of tax and cost,
statutory/government charges and other out of pocket expenses to be reimbursed on actual basis and as may be
agreed mutually, and subject to other terms and conditions mentioned in the agreement with the Liquidator and
those laid down by the Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT Ms. Nithya Pasupathy beandis hereby authorised to exercise all the powers and duties as
exercisable by the Liquidator as provided in Section 35 to Section 46 and all other applicable provisions of the
Insolvency and Bankruptcy Code, 2016 and Chapter IV of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017, for affecting the voluntary liquidation of the Company.

RESLOVED FURTHER THAT all the Directors of the Company, be and are hereby jointly and/or severally authorised to
take all the necessary actions, steps including filing of necessary intimation in relation to the voluntary liquidation
and appointment of insolvency professional as the Liquidator of the Company with all the necessary authorities to
give effect to the above resolutions and to do all the deeds or things as are incidental or necessary thereto.”

//CERTIFIED TO BE TRUE COPY//
For Kobelco Plate Processing India Private Limited,

Keitaro Hitomi
Managing Director | DIN - 08171890
Date: December 26, 2022
Place: Chennai




